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Hon’ble Shri Justice V.Rajagopala Reddy, VC(J)
Hon’ble Shri Govindan S. Tampi, Member (A)

New Delhi, this the 29th day of November, 2000

Shri Parmanand

s/o Shri Lalmani

r/o 6/500, Trilokpuri

New Delhi. ... Applicant

(None)
Vs.

Union of India
through The Director General

Directorate General of Foreign Trade
(Ministry of Commerce)

udyog Bhawan

New Delhi.

The Joint Director General

0ffice of the Joint Director General of
Foreign Trade (Ministry of Commerce)

South-Fast Wing, New Marine Lines

Church Gate

Bombay.

Central Employment Exchange
M/o Labour (D.G.E.& T.)

2A/3 ASAF Ali Road
Kundan Mansion Building

New Delhi.

Directorate of Employment
Employment Exchange-Chhatra Marg

University of Delhi.

.Delhi. . Respondents

(By Shri V.S.R.Krishna, Advocate)

ORDER (Oral)

Justice V. Rajagopala Reddy:
The present OA is filed guestioning the order
dated 18.9.1995 whereby he was removed from service as

Junior Hindi Translator.

2., .wWe find that the above order which is

under challenge HE? also ess# the subject matter of
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challenge 1in OA No.137/99 which was dispiged ek on
1.2.1999 on the ground of latches. If the applicant
33%' any grievance against the said order, he has a

remedy by way of review but filing of a fresh OA on

AR <y

the same ca of action cannot be ' i . The OA
is accordingly ¢ismissed. No costs.
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